HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2RA3 4 2u34/RG/LP Dated: S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonali Salaria

D/O Shri Dev Raj

R/O H.No0.1096, W.No.21, near Radha Swami Satsang Ghar,
Tehsil & District Udhampur.

vide notification No.288 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 2
WL@W

— - o y-1)-

(Registrar Administration)

No: 52100~ \Y /RG/LP Dated: 5 .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
%
. oM B 51

7. Ms. Sonali Salaria, Advocate
...... for information and necessary action.
(Registra M ministration)
(S




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2894 4 2614 /RG/LP Dated: £ .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arun Kumar
S/O Shri Jiv Nath Sharma
R/O 145-Pacca Danga, Tehsil & District Jammu

vide notification No. 53 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order :
V“WL\/
—
(Regis

trar Administration)

No: D2 NS -2\ /RG/LP Dated: 5 .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

9 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Arun Kumar, Advocate
...... for information and necessary action.

w2

("‘)4
(Rigist dm'\r;i\s)ration)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: DAL 2024y RG/LP Dated: S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kehsav Kohli
S/O Shri Kuldeep Raj Kohli
R/O Ward No.9 near Foot Bridge Kathua.

vide notification No. 937 dated 21.08.2017 for a period of one year has further
been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\1/'/1«'41}7
(Re istrar dm|n|strat|on)

No:- 523122 -2N/RG/LP Dated: 5 .12, 2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Kathua

5: CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Kehsav Kohli, Advocate

...... for information and necessary action. /
Y

.y v

(Registrar Admw;t/ratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 28464 2024/RG/LP Dated: £ .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Stuti Sharma
D/O Shri Sudesh Sharma
R/O 282-A Krishna Vihar, Housing Colony, Tehsil & District Jammu.

vide notification No.1045 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order

)
(Registrar Administration)
1 Ak

by

No: S3%3729-28/RG/LP Dated: 5 .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

B. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Stuti Sharma, Advocate

...... for information and necessary action.

& .
i oG
(Registrar dmi@ration)

Voo e

LAY



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: JRAT 4 2034/RG/LP Dated: 5 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vivek Singh
S/O Shri Mohinder Singh
R/O Patti, P/o Rahya, Tehsil & District Samba.

vide notification No0.2025 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

7
(Registrar Administration)

No: S2126 ~M2/RG/LP Dated: 5 .12.2024 /Y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Samba.

5

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Vivek Singh, Advocate

...... |O| illlOIlllatIOII a“d necessaly aCtIOH. 2

/") .
(Registrar Administration)

Vs W

w‘:f Yy



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

NOTIFICATION
No: DRNAF 4 2824/RGILP Dated: S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arti Devi

D/O Shri Bushan Kumar

R/O W.NO.17, H.NO.206 Near Forest Office Link Road Udhampur
Tehsil & District Udhampur

vide notification No.490 of 2021/RG dated 29.03.2021 for a period of one year
has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
\\/ ) ,\//)/;’/‘7
(Re |strar dmlnlstratlon)

No: 5 E\M2-M9 /RG/LP Dated: 5 .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Arti Devi, Advocate

...... for inf i ion.
or information and necessary action %/\1
N AV
: oM
(@gistrar ministration)
vV e W




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: LRaa o 183y /RG/LP Dated: 6 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Koshal Sharma
S/O Shri Ved Parkash
R/O V.P.O. Badyal Brahmana, Tehsil R.S.Pura, District Jammu.

vide notification No.596 of 2021/RG/LP Dated 05.07.2021 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order %
)\/‘ ” oy 1> e

-
(Reg\ijtrar %clﬁninistration)
|

No: 2 2T1n-16 /RG/LP Dated: 05 .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Koshal Sharma, Advocate

...... for information and necessary action. !
e
-

(Registrar Administration)
L -




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: DAsn* Iwy/RG/LP  Dated: 5 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arundeep Singh Kotral
S/0O Shri Sudershan Singh
R/O Basnote, Moungri, District Udhampur.

vide notification 1258 of 2021/RG dated 16.11.2021 for a period of one year has
been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord !
y Order o ;D;Lo))«/

0
e
(Registrar Administration)

No: S 2111-83 /RG/LP Dated: S .12.2024
Copy forwarded to the: -

fle Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Udhampur

5

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Arundeep Singh Kotral, Advocate

...... for information and necessary action. %)7
u Wo"‘ ,I’V

i
(Registrar Admir\is;'ation)
/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

NOTIFICATION

No: 290\ i‘lolk-\ /IRG/LP Dated: 5 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Paramjeet Kaur

D/O Shri Bhajan Singh

R/O Rajpura near Boys Govt. School,

Tehsil Rajpura, District Samba.

vide notification No.235 of 2023/RG/LP dated 13.02.2023 for a period of one year
has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
: \\/ v\ *\V)’U)’\/

(Reg|strar A%mstratlon)
No: S 2T -A/RG/LP Dated: .S .12.2024
Copy forwarded to the: -

it Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba.

5

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Nm

7. Ms. Paramjeet Kaur, Advocate
...... for information and necessary action.
(Reglstra dministration)
Y s r\w'

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 29n) ) 1Y4/RGILP Dated: S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Choudhary

S/0O Yusuf Khan

R/O Chack Sajjan, Ward No.05,
Tehsil & District Kathua.

vide notification No.650 of 2021/RG dated 05.07.2021 for a period of one year
has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order )
: \ o

b
(Re@r Administration)
No: S 37U-1F/RG/LP Dated: 5 .12.2024 g ‘y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shahid Choudhary, Advocate

...... for information and necessary action. :
v ,)}7
\/W

pglstrarAdmlnl tration)
v b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 202 4 2634/RG/LP Dated: 65 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikas Sangral

S/0 Shri Rashpal Singh

R/O Block No.203 Ghorakwalan, Tehsil Ramgarh, District Samba.

vide notification No.363 of 2023/RG/LP Dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order o W g );'M’v‘/
O

e
(Registrar Adminiit;?tion)
No: ©37197-QE/RG/LP Dated: BS.12.2024 X

Copy forwarded to the: -

il Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association Samba.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vikas Sangral, Advocate

...... for information and necessary action. :

w;” M

pre
(Registrar Administration)
i fa/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 22U *mmY/RGILP  Dated: S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Syed Ali Naqi
S/O Shri Syed Zakir Hussain Shah
R/O Kallar Kattal, Tehsil Surankote, District Poonch.

vide notification No0.304 of 2023/RG/LP Dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order L

(Registrar Adminligation)
5300h—12 /RG/LP Dated: 5 .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr Syed Ali Naqgi, Advocate

...... for information and necessary action. ’
ot TN
o4

(Reglstrar Aderaﬂon)

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2955« 9814/RG/LP Dated: 5 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kameshwar Kumar
S/O Shri Babu Ram
R/O Gagla, H.N0.96, W.No.3, Tehsil Kastigarh, District Doda.

vide notification No.153 of 2023/RG/LP dated 13.02.2023 for a period of one year
has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order —
n - : - - -
(Registrar Administration)
No: © 201219 /RG/LP Dated: 5 .12.2024 =
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Kameshwar Kumar, Advocate

...... for information and necessary action. P

A\ sy

(Registrar Administration)

)@\rm/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2A0L10Y/RG/LP  Dated: S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gulveena Koushal
D/O Shri Gulshan Kumar
R/O W.No.1 near Police Line, Friends Colony, Tehsil & District Kathua.

vide notification No.110 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

.and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

)

o~ 225G Y
(Reglstrar Admmlit:;tlon)
No: 5 3R20-2h/RG/LP Dated: S .12.2024 v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Gulveena Koushal, Advocate

...... for information and necessary action.

= oAy

(Registrar AdmlT:/ratlon)
T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % % \

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ‘)f\b“\«\“ 1014/RG/LP Dated: S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kanav Rattanpal
S/O Shri Rajinder Kumar Sharma
R/O W.no.7 near GGMS Mahanpur, Tehsil Mahanpur, District Kathua.

vide notification No. 159 of 2023/RG/LP Dated 13.02.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \
Sy : N\MD /"');195)7
(Registrar Administration)

No: S2827-33/RG/LP Dated: S .12.2024

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kanav Rattanpal, Advocate
...... for information and necessary action.

&/“’W

(I?egistrar Administration)

K<
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k %k %

NOTIFICATION

No: 28 4 904 /RG/LP Dated: & .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Harsh Vardhan Sharma
S/O Shri Satish Sharma
R/O Village Tarore, Tehsil Bari Brahmana, District Samba

vide notification No.1484 of 2021/RG Dated 16.12.2021 for a period of one year
has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 2
| (Reqiiitrar Adnl inistration)

No: ©23Q2Y4-Y\ /RG/LP Dated: 5 .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Samba.

5. CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Harsh Vardhan Sharma, Advocate

...... for information and necessary action.

| s
(Registra dmir\i:}ration)
L

a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 22194 16)4/RGILP Dated: 05 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Sambyal
S/0 Shri Jaipal Singh
R/O Ward No.1, Pacci Mandi, Tehsil & District Samba

vide notification No.1590 of 2021/RG Dated 17.12.2021 for a period of one year
has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
ey w"'/’ub{»’w
(Registrar Administration)
No: S28Y4]-47 /RG/ILP Dated: 45.12.2024 o \”/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

% Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tarun Sambyal, Advocate

...... for information and necessary action.

LAY

(R gistrar Admlmstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: 2A\g 3 1M Y/RGILP Dated: 05 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjeev Kumar

S/O Shri Ram Lal

R/O H.No.1, Ward No.12, Power House
Tehsil Haveli, District Poonch

vide notification No. 678 of 2022/RG/LP Dated 30.05.2022 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
iy ) -
(Regj?itrar Admirﬁ:}ration)
= 4
No: 5 WS 9 /RG/LP Dated: (£ .12.2024 /R
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sanjeev Kumar, Advocate

...... for information and necessary action.

oA

(Registrar Administration)
© Vv’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2A\ $Im4/RG/LP  Dated: 05 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sourav Damathia
S/0 Shri Fagir Chand
R/O H.No.28, W.No.4, Tehsil Bishnah, District Jammu.

vide notification No. 289 of 2023/RG/LP Dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

T 0

7
(Re%ijtrar Administration)
No: 53QCS-A(/RG/LP Dated:0S .12.2024 .

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Sourav Damathia, Advocate

...... for information and necessary action.

\/w%w/vw

C v

(Registrar Administration)
G

v I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ’)f\\Lq‘meG/LP Dated: 6 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mahier Ali Jaffri

S/O Shri Matloob Hussain Shah

R/O Potha, Tehsil Surankote, District Poonch.

vide notification No. 1889 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order
Sy o ‘”10 4 |');‘>U)v\/
(Regjstrar Administration)
No: 9384268 /RG/LP Dated: 0S .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mahier Ali Jaffri, Advocate

...... for information and necessary action.

(Registrar Administration)

L by
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: l"\\?,og) Y814 /RG/LP Dated:0S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sayed Waseem Ul Hassan

S/O Shri Safeer Hussain Shah

R/O Village Kallar Katal, P.O Lathoong,
Tehsil Surankote, District- Poonch

vide notification No.1140 Dated 10.01.2020 for a period of one year has further
been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order :
WA 5%
- \_/‘W 0 ,‘),'w\/
e

R .- . . =
( %?trar Ad@mﬂ:}ﬂon)

No: S3Q49-1S /RG/LP Dated: ¥ .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

% Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Poonch.

& CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sayed Waseem Ul Hassan, Advocate

...... for information and necessary action.

(Regi mi

r inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

NOTIFICATION

No: 22\ e\ 384 /RG/LP Dated: 0S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abishek Mehra
S/O Shri Yash Paul
R/O Sec-2, H.N0.337, Upper Roop Nagar, Jammu

vide notification No.1102 Dated 10.01.2020 for a period of one year has further
been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

W o /I)J')—U)’L/
(Reglstr r Administration)
No: © 2R16-Q)/RG/LP Dated: 05 .12.2024'L/a 7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
% Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abishek Mehra, Advocate

...... for information and necessary action.

55,
WU =pdy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2=\S 2984 /RG/LP Dated: S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Kumar
S/O Shri Baldev Raj
R/O Chak Drab Khan, Tehsil & District Kathua.

vide notification No.251 of 2023/RG/LP Dated 13.02.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ) -
N\

-
(Re%/iitrar Administration)
No: 5 3Q8Y-90 /RG/LP Dated: 65 .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rohit Kumar, Advocate

...... for information and necessary action. ;
A
oS o

(R gistrar Admlnlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: XW\K “IMY/RGILP  Dated: 05 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sushil Kumar

S/O Shri Raj Singh

R/O Village Bhagpur, Tehsil & Distt. Udhampur

vide notification No.1656 Dated 12.03.2020 for a period of one year has further
been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | s gt
\/(‘/\/‘ 0 Y 4
—-

(Reqi;trar Administration)
No: ©381-43/RG/LP Dated: 8 .12.2024 W Y/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2, Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sushil Kumar, Advocate

...... for information and necessary action.

SR

(Rﬁe/g'strar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2\ 49%Y4 /RG/ILP  Dated: 65 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rimshah Ali
D/O Shri Mohammed Qasim Khan
R/O Village Bhera, Tehsil Mendhar, District Poonch

vide notification 1153 of 2023/RG/LP Dated 03.06.2023 for a period of one year
has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order N_\,.’, ‘»»oﬂf
il

(Registrar Adg/lwmstratlon)
No: S 3QIN-BYRG/LP Dated: 0 .12.2024 A
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Poonch

3 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Rimshah Ali, Advocate

...... for information and necessary action.

)

NS" TTn 1oty

o~
(Iie/gistrar Administration)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 218 1 23y /RG/LP Dated: bS .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sunahali Raju
D/O Shri Ranjeet Singh Raju
R/O Ward No.2, near Post Office, Sunari, Tehsil & District Ramban

vide notification No.1198 of 2023/RG/LP Dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order :
O "“:) A )/’)'097

(ﬂé%istrar A%inistration)
Yy

No: S 290311 /RG/LP Dated: OS .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Ramban

5

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sunahali Raju, Advocate
...... for information and necessary action.

e K/‘NWLV |

(Registrar Administration)

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2\N4 )04/RG/LP  Dated: 65 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aquib Nawaz

S/O Shri Mohammad Sharief Mir

R/O Village Cheera, Tehsil Phagsoo District Doda.

vide notification No.1850 of 2023/RG/LP dated 08.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

k2
e

g L o h
(Regl/strar Administration)
No: S22 -8 /RG/LP Dated:0S .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhadwerwah

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.

B CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aquib Nawaz, Advocate

...... for information and necessary action.

. w%’*"

(Rqeg/istrar \dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 21204\ 1834/RGILP Dated: 05" .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonika Verma
D/O Shri Janak Raj
R/O Village Juthana, Tehsil & District Kathua

vide notification No.1182 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order ;

X
(Re%i/strar Administration)
- A by
No: 52919-25 /RG/LP Dated: 05 '.12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on the
official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sonika Verma, Advocate

...... for information and necessary action

> k/,w%

(Registrar Admjnistration)
v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 29214, 29Y /RGILP  Dated:0S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karan Singh
S/0O Shri Krishan Singh
R/O Vill. Sungal (Lehar), Tehsil Akhnoor, District Jammu.

vide notification No.2165 of 2023/RG/LP dated 28.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Y= .
y P it

e

(Registrar Administration)
No: 52924 -32/RG/LP Dated: S .12.2024 v \”A/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagarfor information and
also keeping record of the same.

7. Mr. Karan Singh, Advocate

...... for information and necessary action. :

= EF e

(Registrar Administration)

?

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 29224134 /RG/LP  Dated: 0< .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arvind Singh Verma
S/O Shri Sham Lal Verma
R/O Village Sunail, Tehsil Akhnoor, Distt, Jammu

vide notification No.1106 Dated 10.01.2020 for a period of one year has been
extended till 31.12.2025 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\\/'/@L\’

(Re strar Administration)
No: $3933..39 /RG/LP Dated: 05°.12.2024 b
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu. -

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Arvind Singh Verma, Advocate

...... for information and necessary action.

el \}_/ wu(—,” —[)':2—(1
(Registrar Administration)
VoA
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2212 3¢l 3004 /RGILP Dated: 0 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Palvi Rani
D/O Shri Chain Singh
R/O Pathi, Udhampur

vide notification N0.1960 of 2023/RG/LP dated 12.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
\/ o~ h LMY
N 0
(Regjtrar Administration)

No: 5 39Y6-Y4 /RG/LP Dated: 05 .12.2024 o
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Palvi Rani, Advocate

...... for information and necessary action.

- e

(Registrar Administration)

) 7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2.3 94 d 30/RGILP Dated: 05 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shruti Basnotra
D/O Shri Romesh Kumar
R/O H.No.24, Ward N 0.1, Bharat Nagar, Tehsil & District Udhampur

vide notification No.2012 of 2023/RG/LP dated 12.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ,
(Regl/strar Admli;s/tratlon)

No: & 2947-S2 /RG/LP Dated: 0S .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shruti Basnotra, Advocate

...... for information and necessary action.

K/W OL\ D’ )’k’

(Reglstrar Adrr\l‘::;:tratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: l“\:_su%;m IRG/LP Dated: 65 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nishad Ahmed
S/O Shri Mohd Sadiq
R/O Bachianwali, Tehsil Haveli, District Poonch

vide notification No.1138 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

)

(I?eéistrar dministration)
L j5 b,

No:5 295440 /RG/LP Dated: VS .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Nishad Ahmed, Advocate
...... for information and necessary action.

nih

)
S G

(Registrar dmic’is/tration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3_°126°1\15;,_L,_IRGILP Dated: 0S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avinash Bhau
S/O Shri Bharat Singh Bhau
R/O Nandwal, Khour Tehsil Khour Jammu

vide notification N0.1830 of 2023/RG/LP dated 06.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Ord )
y Order VWWW

(Isggistrar gdmit&ios/tration)

No: ©53178-8Y /RG/LP Dated: 0§ .12.2024
Copy forwarded to the: -

1.
2.
3.

4.
5,

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Avinash Bhau, Advocate

...... for information and necessary action.

. o “3 Y
a )
(Registrar Administration)
Y e Yy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 29> Y4 /RG/LP Dated: b .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahbaz Zahoor Sheikh
S/O Shri Zahoor Hussain
R/O Lanyal, Tehsil & District Kishtwar

vide notification No. 2023 of 2023/RG/LP dated 12.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
o 3 AWV
S ou-1>7

(Registrar dmigis/tration)
No: S 3985-9] /RG/LP Dated: 0S .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Kishtwar

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Shahbaz Zahoor Sheikh, Advocate

...... for information and necessary action.

1

G g
o, e
~ 0 12-"2Y

(Registrar Administration)
& b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2928 M\ 2824/RG/LP Dated: o .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Naina Khatri

D/O Shri Parveen Parkash Khatri

R/O 19-A, 2nd Extension,Gandhi Nagar, Tehsil & District Jammu

vide notification N0.1955 of 2023/RG/LP dated 11.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )

Vv N
OG- MY

PR, < 0
(Registrar Adm'nu)i/stration)

No: $3992.-98 /RG/LP Dated: 0K .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Ms. Naina Khatri, Advocate

...... for information and necessary action.

wmtv

(@éistrar Administration)
L @}Tv




38

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2929 “420Y4 /RGILP Dated: 6S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mohd Meesam

S/0 Shri Dilbar Hussain

R/O Mohalla Plaser, Narwal Bala,
Tehsil & District Jammu

vide notification No.1929 of 2023/RG/LP dated 11.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
v V)
& e

(RegistraF Administration)

No: 53999-¢ Y%057RG/LP Dated: 05 .12.2024‘7/
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

- Mohd Meesam, Advocate

...... for information and necessary action. )
\,J"
il
~) - V 0\'\")’

(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k *k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2230 . 2024 /RG/LP Dated: 05 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Swati Sharma
D/O Shri Sita Ram
R/O Satrari, Tehsil Majalta, District Udhampur.

vide notification No. 315 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order
Y WS o e

(Re%/trar@g/mlg;s/tratlon)

No: SYHo0(-[1. /RG/LP Dated: 0§ .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Swati Sharma, Advocate

...... for information and necessary action. J
NS -~ )
. \\_/wo 32

')

(Registrar Administration)
v "o/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: X2 2\ | 2024/RGILP Dated: 6< .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ridham Singh Andotra

S/0 Shri Anil Singh

R/O Near Shiv Mandir, Mirpur-Ram,
Tehsil Nagri Parole, District Kathua.

vide notification No.1954 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /‘
. \/wu L1 )/’)’9\)7

-
(Registrar Admin'\;t;ation)
No: J96lY-20 /RG/LP Dated: OX .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Ridham Singh Andotra, Advocate

...... for information and necessary action. o 3
\{"“/o% 4

(R,ggistra dn"irr;}stration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 293 824 /RG/LP Dated: 6 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saleem Sadiq
S/0O Mohd Sadiq
R/O Village Parat, Tehsil Mendhar, District Poonch.

vide notification No. 1024 of 2022/RG/LP dated 28.07.2022 for a period of one
year has further been extended till 31.12.2025 after condonation of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

\_egson)

(Reglstrar Adm E/tratlon)

No: S 4023-.29/RG/LP Dated: (S .12.2024
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. _

President, District Court Bar Association, Poonch.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Saleem Sadiq, Advocate

...... for information and necessary action.

\__ 5

(Riglstrar Adm Wratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2432 = EYL IRG/LP Dated: of .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Medhia Mintoo

D/O Shri Manzoor Ahmed Mintoo

R/O Near Filter Plant, Semna Colony, Kishtwar,
Tehsil & District Kishtwar

vide notification No. 2175 of 2023/RG/LP dated 28.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
) N %

ey
(Registrar Administration)

No: S4936 —3{ /RG/LP Dated: 0S.12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

3 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagarfor information and
also keeping record of the same.

7. Ms. Medhia Mintoo, Advocate

...... for information and necessary action.

v :
o N >
(Registrar Adrg:;}istration)

%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 29 2y 94 2024 /RGILP Dated: 65.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Huzyfa Rubeen

D/O Shri Nisar Ahmed Rather

R/O Krawah, Banihal,House No0.81, Tehsil Banihal, District Ramban.
vide notification No. 2164 of 2023/RG/LP dated 28.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ;
o oL : ,|~j;‘)z0u/
(Registrar Administration)
No: S 1037-43 /RG/LP Dated: 9S .12.2024 C”/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban.

< CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Huzyfa Rubeen, Advocate

...... for information and necessary action.

e :
g oz olq-] )_-—")J»/
(Registrar Administration)
LS T»,/s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2354 2 624 /RG/LP Dated: ©5.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Imran
S/O Shri Razaqg Ahmed
R/O Potha, Tehsil Surankote, District Poonch.

vide notification No. 2170 of 2023/RG/LP dated 28.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order

P 2
. (Registrar Admig;jtration)
No: S464S-S| /RG/LP Dated: 0S .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

I Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Imran, Advocate

...... for information and necessary action.

=\ e
(Registrar Administration)

V@ﬁw

\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

NOTIFICATION

No: 293¢ = 2s24 /RG/LP Dated: (S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Seerat Kapoor

D/O Shri Neeraj Kapoor

R/O H.No.114/7, First Floor, Trikuta Nagar,
Tehsil Bahu, District Jammu

vide notification No. 2128 of 2023/RG/LP dated 28.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order _ ’

e ]
g
(Registrar Administration)

No: SYng 2~ S /RG/LP Dated: 0§ .12.2024 - @&
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

8. CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Seerat Kapoor, Advocate

...... for information and necessary action. j
T

5 Bl e
(Registrar Admijnistration)

3/,



46

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %k

~ EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 29271 «42024/RG/LP  Dated: 0% .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Humera Khan
D/O Mohd Aslam
R/O Village Sanwara, P.O Gandoh, Tehsil Bhalessa, District Doda.

vide notification N0.943 of 2022/RG/LP dated 27.07.2022 for a period of one year
has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order -
y K/’NVJ ’- ’/‘7
" oL-1>

(Registrar Administration)

No: S4oS0—6Y /RG/LP Dated: 05 .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhadwerwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Court Bar Association, Doda
5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Humera Khan, Advocate
...... for information and necessary action. :
o Sy o)
e rG-n° K
(Registrar Adr%ibrpstration)

b Bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 29324 H 2624 /RG/LP Dated: 6S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Munaza Tabassum
D/O Shri Tariq Hussain Bhat
R/O Mohalla Bun, Tehsil & District Doda.

vide notification No. 1907 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

wr .
5 o 2T
(Reggtrar Admlglas/tration)
No: SYobS-T11 /RG/LP Dated: bS .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhadwerwah.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Munaza Tabassum, Advocate

...... for information and necessary action.

(Registrar Administration)
Sy Vil
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2427 = 2.624/RG/LP Dated: 0% .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Kumar
S/O Shri Ashok Kumar
R/O Village Cheka, Tehsil Bhalla, District Doda

vide notification N0.1984 of 2022/RG/LP Dated 14.11.2022 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
LN
V oL - 372y
e v
(Registrar Agmirtg'ation)
No: SY012-10/RG/LP Dated: 0S.12.2024 2

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Bhadwerwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sahil Kumar, Advocate

...... for information and necessary action.

\ e

domti N
(Registrar Ad\g’iystration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 Y4b = 2004 IRG/LP Dated: ¢¥ .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Palk Sambyal

D/O Shri Raj Singh

R/O Ward No.15, Mandi Thalora Tehsil & District Samba

vide notification No.1964 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

)

v 2 .
v G
,v') P
(Re%iitr dmir\is/tration) A

No: SY0619-8% /RG/LP Dated: 0S.12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

I Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7: Ms. Palk Sambyal, Advocate

...... for information and necessary action, ‘ ,
P s -
Q-1

S
(Registrar Admijnistration)
L "Ny
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2eM1 ~ 287y /RGILP Dated: ¢S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pawan Kumar Sanwal
S/0 Shri Pritam Singh
R/O Gunni (Ward No.2), Tehsil & District Rajouri.

vide notification No. 1959 of 2023/RG/LP dated 11.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order | s s
b} -
o

(Registrar Administration)
No: SYN8T-93  /RG/LP Dated: QS .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Pawan Kumar Sanwal , Advocate

...... for information and necessary action.

%
'/-’ . 0 /‘l)f

(Registrar Administration)

VoW
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 29 2814 IRG/LP Dated: b .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vasudha Sharma
D/O Shri Ashok Kumar Sharma
R/O Jansal, Tehsil Majalta, District Udhampur

vide notification N0.2079 of 2023/RG/LP dated 13.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
S
Y
b V ) L\/\)’ww
(Regis

trar Administration)

By Order

No: 37969y (60 /RG/LP Dated:(XS .12.2024
Copy forwarded to the: -

i Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Vasudha Sharma, Advocate

...... for information and necessary action. g

0 B ik
V /‘_)/,‘),Gw

" 0

(Registrar Administration)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2242 %4142y /RG/LP Dated: 0F .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Divyam
S/0O Shri Devinder Kumar
R/O Ward No 2, H.No.19, Tehsil Ramnagar, District Udhampur

vide notification No. 1881 of 2023/RG/LP dated 11.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

i VW
() -

A -
(Registrar Admijnistration)

No: SYIo|-8"7 /RG/LP Dated: 06S .12.2024 = @'{/

Copy forwarded to the: -

i Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

9. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4, President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Divyam, Advocate

...... for information and necessary action. ;
WAy
\)—/ LA
istra d

e
(Reg ministration)
O



53

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 24UY ~ 1624/RG/LP Dated: 65 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shikha Manhas

D/O Shri Bahadur Singh

R/O Village Targwal, Ward No.2, P/O Ambaran,
Tehsil Akhnoor, District Jammu

vide notification No.2052 of 2023/RG/LP dated 13.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order g

Rec \aW
(Registrar Administration)
by

No: SH 168 _13 /RG/LP Dated: 08 .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shikha Manhas, Advocate

...... for information and necessary action. A
5
G-

. )
(R\eg istrar Adml;;i/stration)

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2A4g ™ 2024 IRG/LP Dated:08 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abheyshek Jamwal

S/0 Shri Kalyan Dev Singh

R/O P.O. Tikri, Village Chanas, Tehsil & District Udhampur.

vide notification No. 1855 of 2023/RG/LP dated 08.09.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
3
o, =

ministration)
9L by

By Order

R
oot
No:DINS-)| /RGP Dated: 05.12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abheyshek Jamwal, Advocate

...... for information and necessary action. A

\\T/%M";’v}%
(@éistr- dministration)
v gy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2244 4 2024 /RG/LP Dated: 85.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aniket Balgotra

S/O Shri Darshan Kumar

R/O Village Gurha Balu, Tehsil Hiranagar District Kathua.

vide notification No.1844 of 2023/RG/LP dated 06.09.2023 for a period of one
year has been extend?d till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ' -
S el
(-

> i (V]

(Registr rAdmi{)l;tration)

No: Y4112 -2d /RG/LP Dated: 0S.12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aniket Balgotra, Advocate

i i : o2
...... for information and necessary action. M}_’
Uigle
(" ! - - - -
(Registrar Administration)
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k %k %

NOTIFICATION

No: 2347 ~ 2424 /RGILP Dated: 03 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Kumar
S/O Shri Des Raj
R/O Khour Deonian, Tehsil R.S. Pura, District Jammu

vide notification No.1467 of 2021/RG dated 16.12.2021 for a period of one year
has further been extended till 31.12.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
k/’w@’b”ka]

¢

2.
(Re%is}ar Aégin{;t/ration)

No: SY4129.3<C /RG/LP Dated: 0S .12.2024
Copy forwarded to the: -

1l Principal District and Sessions Judge, Jammu.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abhishek Kumar, Advocate

...... for information and necessary action. J,
o

(Registrar Administration)
g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 224N *\2024/RGI/LP Dated: b .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mohsina

D/O Shri Javed Igbal Bhat

R/O Mohalla Faridiya near Noor Masjid Doda, Tehsil & District Doda
vide notification No. 601 of 2021/RG dated 05.07.2021 for a period of one year
has further been extended till 31.12.2025 after condonation of delay and subject
to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
oA ’
o

il
(Re‘g-;istrar Ad m‘ior;i/stration)

No: SM\3&-Y42 /RG/LP Dated: 0 .12.2024
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Bhadwerwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.

D CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Mohsina, Advocate

...... for information and necessary action. A A :
’\/ )/’ww
ou-!
2

(Registrar Administration)
S 774 o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: "LAY¢ " 2024/RG/LP Dated: 0% .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Yasmeen Arif
D/O Shri Mohd Arif
R/O Chhajla (Ramkund) Tehsil Mankote, District Poonch

vide notification No.1173 dated 10.01.2020 for a period of one year has been
extended till 31.12.2025 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

’

By Order o L 1)7

(Registrar Admirt}s}ation)
No: 84142 -49 /RG/LP Dated: S .12.2021/ @}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Poonch

< CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Yasmeen Arif, Advocate

...... for information and necessary action.

P2
(Iﬁegistrar AdWistration)
/‘
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 24 So 4204 /RG/LP Dated: b6S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Sharma
S/0 Shri Sanjay Kumar
R/O Jakh, Tehsil Vijaypur, District Samba.

vide notification No. 343 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

o C
By Order Vw ‘1,101‘_'
; o

g
(Registrar Administration)

No: SH\SS-S'&  /RG/LP Dated:4$ .12.2024 b W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba

B CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tarun Sharma, Advocate

...... for information and necessary action. /
Y o
\/N; G-

224,
(R&gistrar Adrg:‘r}istration)




